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Sn^Se •Administrative Maibecnon Die Judicial M^er

S^andiiT David and others.
(By Advocate- Sjj^t,Ash^rani Sharma) -applicants

Versus

The Union of India and others.
(By Advocate- Shri A^K^Tiwari) -RES|)ONDENTS

ORDER

By J.K.Kaushi3c# Judicial i^lembera

We have heard the learned counsel for the

^pllcants. We notice thftt as per order dated 31.3 J;998,
the learned counsel for the ̂ plicants was directed to

amend the O.a., but from the record, it is seai that the
amendment has not been carried out. However, after hearing
the learned counsel for the applicants for sometimes, she

has aibmitted that she wants to withdraw this O.A. In

view of the aibmittion mal^ by the learned counsel for the

applicants, she is permitted to withdraw this O.A., and
the same is dismissed as withdrawn. NO costs.

(J .K JCau^iik)
Judicial Moiber

(R.K adhyaya)
Administrative Mopiber
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